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Memorandum of Understanding was signed 
by it with a West German based shipyard 
in 1985; 

(b) if Dot, the reasons there for; 

,c) whother the delay will affect the cost 
of the vessels; and 

(d) if so, the details there of ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) Yes, Sir. 

(b) There was a sharp appreciation in 
the value of Deutsche Marks, tbe currency 
in which the price of the vessels was quoted. 
As a result, the price of the vessels in terms 
of ruppees went up steeply making the pro-
ject UDviable. 

(c) and (d). The Shipging Corporation 
of India has not purchased cont~iner vessels 
in substitution of their earlier proposal and 
therefore it is not possible to make cost 
comparisons. 

Demand lor PODe Ahmadabad Express 
via Diva BasseiD Route 

2449. PROF. MADHU DANDAVATE: 
Will tbe MinisteJ of RAILWAYS be pJeased 
to state: 

(a) whetJ,er it is a fact that the 'Pune 
Pravasi Sangh' (Pune Passengers~ Associa-
tion) stage\~ a n-as:;l\"e peaceful demonstra-
tion in Puut.: on:6 January, 1988 to press 
for the deman1 for Pune-Ahemdabad Ex-
press OT, the rai)\\ay route Pune, 
Kalyao, Diva, Basseio and Ahemdabad; 

(b) ,,'hether tbe Pune Pravasi Sangb has 
sent a me.:norandum to him as well as the 
Prime Minister drawing their attention to 
the demand for Pune·Ahmedabad Express; 
and 

(c) if so, the reaction of Government 
thereto '1 

THE MINISTER OF STATE OF THB 
MlNISTllY OF RAILWAYS (SHltI 
MADHAVRAO SCINDIA): (a) and (b). 
Yes, Sir. 

(e) The proposal would involve bea vy 
.... i.1 javestmcDt for uppadinS the Diva-

Vasai Road Nil Ii_ aa4 provision of the 
requisite pa ...... amenities. which due to 
resource OODStI'aint., is !lOt feasible at 
prescot. 

Railway Claims Tribunal 

2450. SHRI SANAT KUMAR 
MANDAL : Will the Minister of RAIL-
WAYS be pleased to state : 

(a) whether the Railways' Claims Tri-
bunal to enquire into and determine cJaims 
against the Railway Administration has not 
been set up so far; 

(b) if so, the Teasons~ for the delay; 

(c) when and where the Tribunal will 
be established and the number of benches it 
shall have and how the jurisdiction will be 
determined; and 

(d) whether one such bench would be 
set up in Calcutta and if so, the infrastruc-
ture being built for this purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MAOHAVRAO SCINDIA) : (a) to (d). 
The proposed Railway Claims Tribunal will 
have Seventeen Benches (ninteen courts) at 
different places including Calcutta. Efforts 
are being made to find suitable accommo-
dation etc. for the establishment of the 
Benches at different places. The territorial 
jurisdiction of each Bench is yet to be finali-
sed. Action is being taken to finalise other 
matters nec'.:ssary for setting up the Tri-
bunal. No definite date can be fixed for 
the commencement of the Tribunal till such 
time the infrastructure required for the 
purpose is completed. 

Policy for Grant of Extension or Re-
Employment to Medical 

Offieers 

2451. SHRI SANAT KUMAR. 
MANDAL: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased w 
state : 

(a) whether an y policy for guidelines 
have been laid down for the scant of exten-
sion of service or Ie-employment to Medical 
Officers of the Central Health Services in tho 
super-time pie and above; 




